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(2009) 06 AHC CK 0052
In the Allahabad High Court

Ram Singh S/O Rameshwar Prasad APPELLANT
Vs
State of U.P.Thru Secy.Basic Education & Others RESPONDENT

Date of Decision : 12-06-2009

Acts Referred:

Citation : (2009) 06 AHC CK 0052
Hon'ble Judges : Bala Krishna Narayana, J]

Final Decision : Allowed

Judgement

Heard learned counsel for the petitioner and the learned Standing Counsel for
the opposite party no.1.

Issue notice to the opposite party no.4 returnable within six weeks.
Steps be taken within a week.
List immediately after six weeks.

The submission of the learned counsel for the petitioner is that by the impugned
order dated 02.06.2009 the petitioner''s pay scale has been reduced without
issuing any notice to him and without giving him any opportunity of hearing.

Specific averment in this regard has been made in paral4 of the writ petition.

In view of the above, it is provided that till the next date of listing, the effect and
operation of the impugned order dated 02.06.2009 passed by the opposite party
no.3, as contained in Annexurel to the writ petition, shall remain stayed.
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